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Mr. Akash Dutta
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The revisional application is not maintainable as the
order impugned is an appealable order.

The revisional application is dismissed.

The petitioners are at liberty to take back the certified
copy of the order impugned, upon furnishing a photocopy
thereof.

There shall be no order as to costs.

Parties are directed to act on the basis of the server copy

of this order.

(Shampa Sarkar, J.)



